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3T/ ORDER
PER SHRI DUVVURU R.L. REDDY, JUDICIAL MEMBER:

The assessee filed this appeal against the order of the Commissioner
of Income Tax (Appeals)-7, Chennai, in ITA No.64/(T)/CIT(A)-7/2017-18

dated 29.11.2018 for the AY 2015-16.

2. Brief facts of the case of the assessee are that the assessee filed its
return of income for the AY 2015-16 on 30.11.2015 admitting income of

Rs.2,46,52,420/-. The return was processed u/s.143(1). The return was
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selected for scrutiny under CASS and after considering the submissions of
the assessee, the assessment was completed u/s.143(3) by disallowing
the claim of the assessee with regard to the bad debts written off
Rs.1,25,66,665/- and added the same to the returned income of the

assessee.

3. Aggrieved the assessee preferred an appeal before the Ld.CIT(A).
The Ld.CIT(A) passed an ex-parte order since the assessee did not appear

before the Ld.CIT(A) to substantiate its case.

4, On being aggrieved, the assessee preferred an appeal before the

Tribunal.

5. We have heard both the parties, perused the materials available on

record and gone through the orders of authorities below.

6. A perusal of the order passed by the Ld.CIT(A) dated 29.11.2018,
the Ld.CIT(A) has not passed the order on merits and he has not
discussed any of these issues raised by the assessee. But simply, he
passed an order saying that “Looking at the chronological history, it may
be noted that on the two occasions posted for hearing, on one occasion
the notice got returned unserved and on the other occasion when the
notice was served in the new address, the same was acknowledged receipt

but there was no representation either by the assessee or by the Ld.AR on
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behalf of the assessee. It is presumed that the assessee is not interested
in pursuing the appeal”.

7. Considering the findings of the Ld.CIT(A), no doubt, the Ld.CIT(A)
passed an ex-parte order without adjudicating the issues on merits, in
order to meet the principles of natural justice, we are of the view that the
assessee has to be given one more opportunity to substantiate the case of
the assessee. We, therefore, set aside the orders passed by the Ld.CIT(A)
and remit the issue back to the file of the Ld.CIT(A) for consideration
afresh in accordance with law. The assessee is directed to cooperate

with the Ld.CIT(A) without asking unnecessary adjournments.

8. In the result, the appeal filed by the assessee is allowed for

statistical purposes.

Order pronounced on the 26" day of August, 2019, in Chennai.

Sd/- Sd/-
(TH. STRTHA) (YeTF 3R.TeA. I33)
(S. JAYARAMAN) (DUVVURU R.L. REDDY)
o@Tr eI /ACCOUNTANT MEMBER FEI'I'EH?W/JUDICIAL MEMBER

Ie1s/Chennai,
festieh/Dated: 26 August, 2019.
TLN
3mmeer fr ufafaf™ 3@f¥a/Copy to:
1. 3drarefi/Appellant 4. IR IMYFd/CIT
2. gcadii/Respondent 5. 3 gfafa®/DR

3. 3T JTYeF (31Ter)/CIT(A) 6. IS Brsel/GF



